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of judgment today.
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  Hon’ble Mr. Justice M.R. Shah has pronounced the reportable

judgment of the Bench comprising His Lordship and Hon’ble Mrs.

Justice B.V. Nagarathna.

The appeals are dismissed in terms of the signed reportable

judgment.

Pending applications, if any, stand disposed of.

(NEETU SACHDEVA)                                (NISHA TRIPATHI)
ASTT. REGISTRAR-cum-PS                        ASSISTANT  REGISTRAR

(signed reportable judgment is placed on the file)
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